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4 11 2004 	
Heard Mr N. Dutta, learned Sr 

dcpcsilc1 	

counsel forthe applicai1 asell as 

Mr M.K. Mazumdar, learned counsel for 

Dated...? 	

the respondents. List the matter for 

hearing on interim relief before the 

Division Bench on 30.11.04. 
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regarding the continuation of the 
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Member 	 Vice-Chairman, 

pg• 

4.1.2005 Mr A.C. Butagohin, 	learned 

counsel for the applicant and Mr M.K. 

Mazumdar, learned counsel for the 

respondents are present. 1  

On the plea of Mr M.K. Mazumdar, 

learned counsel for the respondents 

four seeks time is allowed for'filing 

reply. List on 3.2.2005 for filing - 

reply. Status quo order dated 24.11.'04 

shall continue till next date. 

30. 11. 04 

No-~ Cjo, 5( t'- 

S iVc'4 ' 

Lkew 

•p. 

P: ° . 

177 fl •O/1  

•• 1, 

0.A.No 269/2004 

Present : Hon'ble Justice Shri R.K. 
Batta, Vice-Chairman 

Hon'ble Shri'.K.V.Prahladafl, 
Administrative Member. 

Heard Mr A.C. 	Buragohaifli 

learned counsel for the applicant and 

Mr M.K. Ma.zumdar, learned counsel for 

therespondents 2 and 3. 

Issue 	notice 	to 	the 

respondents 'on admission. Mr M.K. 
• 	Mázumdar, learned counsel for the 

respondents • seeks four weeks time to 

• 	file reply. 

• 	List on 4.1.2005 for filing 

reply. Sttus quo order dated 24.11.04 

shall continue till next date. 

4 I 

I. 

Member 

10.1.2005 	Wtitten statement has been fil. 

The applicant may file rejoinder, if any. 

List on 3.2.2005. Status quo order dated 
24.11.2004 shall continue till next date. 

Mmber (h) 
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	CENTRAL ADMINISTRATIVE TRIBUNAL:: CUWAI{ATI BENCH 

Original Application Nos. O.A,268I04M.P.127I04), 269I04.P.129/04), 
270/04(114/04), 27 1iO4VI .P .134/04), 272/04VLP .131/04), 273/04vI .P .120/04), 

274/04(IVLP .128/04), 275/04M.P .1 30!04), 276/04(M .P .135/04), 277/041\4.P.1 17/04), 
278/04M.P .118/04), 279/041\4 .P .116104), 280/04M.P .133/04), 281iO4'v4.P .115/04), 

282f04M.P .132104), 283/04M.P .124/04), 284/04MP .121/04), 286/04(%4.P .126/04), 
28/04M2 .122/04), 288/04.P .119/04), 289/044.P .136/04), 290/04(M.P .159/04), 

291104, 292/04v1.P .137104), 293/042 .16/04), 294/04P .160/04), 
295/04(M.? .138/04), 296/04(M .P .161/04), 297/04(.N4 .P .1 64/04) 298/04, 

299/04(M.P .157/04), 300/04(M.? .139104), 302/04(M.P .158/04), 303104(M2 .162/04), 

304/04(M .P .140104), 305/04(1\4.P .141/04), 306/04(M.P .123/04), 307/04(M.P .125/04) and 
313/2004. 

Date of Order This the 16 th  day of February, 2005 

THE UON'BLE MR M K GUPTA, JUDICIAL MEMBER 

THE HON'BLE MR K.V. PRA1ILADAN ADMINISTRATIVE MEMBER 

O.A. No. 268/2004 and M.P. 127/2004 

Mrs. Biraja Mishra 
Wife of Ashok Kurnar Mishra 
Principal, Kendriya Vidyalaya 
Happy Valley 
Shillong. 

O.A.No. 269/2004 with M.P:129/2004. 

Shri Ashok Kumar Mishra 
Son of Shri Bhahaban Mishra 
Principal, Kendriya Vidyalaya 
EAC, Upper Shillong, Shillong. 

O.A.270/2004withM.P. 114/2004. 

Smti.InaBaruah 
Daughter of Late Munindra Nath Gogoi, lAS, 
Sundarpur Zoo Road, 
P.O. & P.S. —Dispur, Guwahati —5. 

O.A. 271/2004 with M.P. 134/2004. 

Shri Ashok P 
Son of Late Sri K.S. Paramu Pillai 
Principal, Kendriäya Vidyalaya, APS, 
Jorhat,Assarn. 

5; 	O.A.272/2004WithM.P.131/20O'. 



2 
Shri Amit Tripathi 
Son of:Shri Debabrata Thpathi.. 
Principal, Kendna Vidyalaya 
Tura Garo Hills, Meghayalaya 

6 	O.A.273/2004withMP 12012004 

Shri Ranjit Kumar Sinha 
Son of Shri Tej Kishore Prasad Sinha 
PrinciPal, Kendriya Vidyalaya, AFS, 
Boijhar, Guwahati Guwahati - 17. 

Q.A. 274/2004 With M.P. 128/2004. 

Si chndra Kumar Ojha 
Son of Sri Shakti Kumar Ojha 
Principa1 Kendriya Vidyalaya 
HPcL, Jagiroad, Morigaofl, Assam. 

O.A. 275/2004 withM.P. 130/2004. 

Sri Janakiranjafl Dash 
Son of Late, Mayaclhar Dash 
rncial, Kendriya Vidyalaya, APS, 

DiganiKalnrup,ASSaIfl. 

9 	OA 276/2004wlthMl 135/2004 47 

I 

Sri RCAgarwal 
Son of Late Roshan lal Agarwal 
Principal, KendriYa Vidyalaya1 
ONGC, Jorhat 
Assam 

O.A.277/2004WjthMP.hlh/2004' 

Shri KS Murali Krishna 
Son of Shir K. Sankar Narayafl 
Princia1, Kendriya Vidyalaya 
No. 1 Teur, Assam. 

O.A.278/2004WithMh18I2OO4 

Shri Nilarnani Pany 
Son of Late Murali Dhar Pany 
Principal, Kendriya Vidyalaya 
Umroi Cantt. 
Shillong, Meghalaya. 

O.A.79/2004W1thMl1ôI2 

Sti Gona Rarna Rao 

& 

r 
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Son of Shri Giona Raghupati Rao. 	. ... 
Principal, Kendriya Vidyalaya, 	. 	. 	.• 
Missmari, Sonitpur, Assam 

13. O.A. No. 280/2004 with M.P. 133/2004 

Shri Vijay Prakash Mishra, 
Son of Shri Sadafal Mishra 
Principal Keridriya Vidyalaya, 
RRL, Jorhat 	. 
Assam. 

14...: O,A.281/2004withM.P.115/2004. 

Shri Vijayakumar M. Karkal 	. .,. 
Principal, Kendriya Bidyalaya, 
Lokra 
District - Sonitpur, Assam. 

O.A. 282/2004 with M.P. 12/2004. 
Sri A. Jyothy Kumar 
Son of Sri A.A. Nayar 
Principal, Kendriya Vidyalaya, 
Tenga Valley, 	 . 
West Kameng, Arunachal Pradesh. 

O.A. 283/2004 with M.P. 12412004. 	 . ... .. 

Shri D.C. Chattopadhyay 
Principal, Kendriya Vidyalaya 
Panbari, Dhubri 
Assam. 	 . 

O.A. 284/2004withM,P. 121/2004 

Sri RanjanKishore 
Son of Late Siya Saran Verma, 
Principal, Kendriya Vidyalaya, 	 . .. . . 
Kokrajhar,Assam. 	 . 

O.A. 286/2004 with M.P. 126/2004 	. 	. 	. 	H 
Smt.PathamitraBasu 
Daughter of Late Priyabrata Ghosh 
Principal, Ken driya Vidyalaya, 
NEPA, Barapani, Shillong, Meghalaya.  

OA.No.287/2004withM.P.122/2004 

Shri Arpal Stngh Bhati 
Son of Late HanW ant siflgh Bhati'  



II  

Principal. Kenclriya Vidyalaya 
NERIST:,1'Jirjuli, Arunachal Pradesh: 

O.A. No. 288/2004 with M.P. 119/2004 

Smt. Bandana Mohanty 
Daughter of Sri Hare Krishna Mohanty 
Principal, Kendriya Vidyalaya 
No. 1 Itanagar, Arunachal Pradesh. 

O.A:No..289/2004 with M.P.136/2004 

Sri Devendra Kumar Dwivedi 
Sf0 chandra Bali Dwivedi 
Principal Kendria'ya Vidyalaya 
Duliajan 
Dist. - Dibrugarh (Assam), 786602. 

O.A. 290/2004 with M.P. 159/2004. 

Ivlr.V.Sivaji 
Sb - Venkatraiflafl 
Principal Kendriya Vidyalaya 
Karimgaflj, Assani. 

0.A.291/2004. 

N.M VaradhärajUlU 
Son of N. Munuswainy Naidu 
Principal, Kendriya Vidyalaya 
AirPorce Station chabua, 
District - Dibrugarh, Assam. 

O ; A:292/2004 with M.P. 137/2004. 

Sri Bhat Keshav Narasinha 
Sf0 Narasinha Bhat 
Principal Kendriya Vidyalaya 
Namrup. 

O.A. 293/2004 with M.P. 163/2004. 

Sri Gobind Prasad Saini 
S/o CL, Saini 
Principal, Kendriya Vidyalaya, 
ONGC Nazira. 

0.A. 294/2004 wjthMP. 160/2004 

Sri Sri Sojan P John 
Sf0 P.V. Johan 
Principal, Kendriya Vidyalaya, 
Hijuguri Colony Tinsukia. 

: 
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 O.A. 295/2004 With M.P. 1381204. 

Sri P.C. Ratha, 
Son of Mr. Rama Chandra Ratha 
Principal Kendriya Vidyalaya 
Kunjaban, Agartala. 

 O.A. 296/2004 with M.P. 11/2004 

Sri K. Lakhmipathi 
Son of Mr. E. Kothandapani 
Principal, Kendriya Vidyalaya,; 
K.VTProject Sewak, do 99 APO. 

 O.A. 297/2004 with M.P. 164/2004 

Sri Md. ShabidurRahman 
5/0 Sh. Abdul Rashid 
Principal, Kendt-iya Vidyalaya 
ONGC, Sibsagar. 

 O.A.298/2004. 

Sri B.K. Pradhan 
S/O Mr. G.M. Pradhan 
Principal Kendriya Vidyalaya 
Kailathahar, North Tripura. 

 O.A. 299/2004 with M.P. 157/2004 

Sri E. Ananthan 
Sb - Ellappa Naidu 

• Principal, Kendriya Vidyalaya, 
• Tarapur, Silchar, 

 O.A. :300/2004 with M.P. 139/2004 

Sri S. Sarangi 
Son of Si-i M.D. Sarangi 
Principal Kendriya Vidyalaya 
ONGC, Agartala. 

 O.A. 302/2004 with M.P. 158/2004 

Sri Radha Gobinda IDas 
Son of Late Sarat Narayan Das 
Principal, Kendriya Vidyalaya 
Zakhama, Dist. - Kohirna, Nagaland. 

 O.A. 303/2004 with M.P. 16212004 

Sri P.C. Mahapatra 
S/o Sri S,B. Mohapatra 

I 

''A 
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Prinpal, Kendiiya Vidyalaya 
64 Bn. BSF, Jaraitola, Cachar, Assam. 

35. 	O.A 30412004 with M.P. 140/2004 

SriB BvijayaVarma 
S/o B. KannayyaRaju . .-'. 

L 

Prmcpal Kendriya Vidyaiaya 
Tuli 

36 	O.A.305/2004withMP 141/2004 

Sri Dayaram Yadav  
Son of Lt.R.C,Yadav 
Principal, Kendriya Vidyaiaya 
Kumbhirgram (APS), Dist. - Cachar, Silchar. 

O.A.306/2004withM.P. 123/2004 

Sri R.S. Ramanujam, 
Son of Sri Srinivasan B... 
Principal, Kendriya Vidyaiaya 
New Bongaigaon, Assam. 

0.A.307/2004withM.P. 125/2004 
Sri K. Sreeuiyasan, 
Son ofKalyanasundaran 
Principal, KendriyaVidyalaya 
ARC, Doomdama, 

h 

Tinaikia, Assam. 

O.A. 313/2004 . 

Sri Mandem Krishna Mohan , 

Son of Mi M. Munaswamy 
Principal, Kendriya Vidyalaya, : 

GC CRPF, Langjlng, Imphal, Manipur- 795113 Applicants 

By Advocates S/Sri A C But agohain & N Borah for Si No 1 to 20 and S/Sri A Dasgupta 

& K.Bhattacharya for Sl.No.21 to 39. . 

* 	Versus- 

1. 	chairnian, 
Kendriya Vidyalaya Sangathan, 
18, Institutional Area, 

4 

:- 

:! 
ky 	 .-3...' 

• 	. 	..' 	I; 	- 

Shaheed Jeet Sirigh Marg, 
New Delhi — i. 

2. 	Kendriya Vidyalaya Sangathan 
Represented by the Commissioner, KVS 
18, Institutional Area, 
Shaheed Jeet Singh Marg, 
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New Delhi-I 10 016. 
Through its Chairman 

3. 	Assistant Commissioner 
Kendriya Vidyalaya Sangathan 
Guwahati Regional Office,. 
Maligaon, Guwahati-12. 	 ... Respondents 

(By Advocate Sri M.K. Mazumdar, KVS Standing Counsel) 

RD ER (ORAL) 
SHRI M.K. GUPTA, MEMBER (J): 

Rejoinders have been filed in each case, which are taken on record. With 

the consent of parties, we have taken up the cases for final hearing at admission stage. 

Since the question of law involved in these O.As is identical, we propose 

to dispose of the abovesaid 39 O.As by this common order. 

The applicants were appointed as Principal in different Kendriya 

Vidyalayas. One set of the said applicants had been appointed as Principals on regular 

basis and others had been appointed on deputation/ad hoc basis. Thefr grievance, is 

Common. 

By 	present O.As they seek setting aside of the decisIon of the 

Chairman, Kendriya Vidyalaya Sangathan whereby direction had been given to 

Commissioner, Kendriya Vidayalaya Sangathan, to cancel or terminate their appointment 

to the post of Principal, KVS and also quashing such decision which culminated in 

termination order dated 18.11.2004 passed by the Commissioner, KVS. 
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It is an admitted fact that as far as the question of validity of orders passed 

in individual case vide order dated 18.11.2004 by the Commissioner, KVS is concerned, 

the same had been the subject matter before the Principal Bench of this Tribunal in O.A. 

No.281/2004, Mrs. Radha G. Krishan & Ors. Vs. KVS &Ors. decided on 21 ? 12.2004. 

After considering the rival contentions of the parties as well as noticing 

catena of judgements by the Hon'ble Supreme Court on various issues including the 

mandate of the principle of natural justice etc. the aforesaid termination order dated 

18.11.2004, which is common to all applicants in present O.As as well as in the O.A 

before the Principal Bench, was quashed and set aside on the ground that when Rules and 

Regulations confer particular power on an authority only, the said authority should 

exercise the same rather than act on the directions of another, may be 1the superior 

authonty. The Principal Bench noted that Commissioner, KVS in his impugned order 

had specifically stated that: "the undersigned has beendirected by the Chaiinian,.KVS to 

cancel the Appointment Order...... ". Similarly, the Co-ordinate Bench in p&a34 Of the 

said judgement observed that: 

"Ordinarily when the persons who had been appointedon regular 
basis as Principals, have a vested right as accrued in normal 
circumstances and they should have been given a chance to explain 
and thereafter taking stock of the totality of facts, an order could be 
passed pertaining to if they could be reverted to the lower post or 
note." 

At the same time the Bench added that their aforesaid expression should be treated as 

opinion on merits. The Co-ordinate Bench also ruled that: "In all fairness, the applicants 
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could have been given opportunity to explain in this regard, particularly to those who 

have been regularly appointed." 

7. 	After noticing various judgements, the Principal Bench also recorded the 

following conclusion: 

"50. These facts which we have analysed, clearly indicate hat so 
far as the post of the Principal is concerned, the appointing 
authority is the Commissioner of KVS "and he is, also the 
disciplinary authority to impose all penalties. So far as the 
Chairman is concerned, the powers are circumscribed by the Rules 
that have been framed. It does not give him the power to remove 
the concerned persons as against the requirement of the rules. It is 
true that under Rule 25 to which we have referred to above, the 
Chairman can exercise such powers as may be delegated by the 
Sangathan or the Board. But our attention has not been drawn to 
any such delegation of power by the Sangathan or the Board by 
amending the relevant rules conferring the powers of the 
appointment and of the disciplinary authority or any such other 
power which is vested with the Commissioner of KVS.. 

51. 	Once it is clear that the order has. been passed on the 
dictate of the  Chairman and not by the Commissioner applying his 
own mind as is clear from the tenor of the order, the orders in both 
the cases, on this ground, are liable to be quashed." 

8. 	A close perusal of the aforesaid order passed by the Principal Bench 

would show that certain other observations were also made, which we are not repeating 

here except to reiterate. We as a Co-ordinate Bench are. bound to follow the said 

precedent as held by the Hon'ble Supreme Court in S.I. Rooplal and Another vs. Lt. 

Governor through Chief Secretary, Delhi and Others, AIR 2000 SC 594. it is pointód out 

by learned counsel for the applicants that the Writ Petition (Civil) No.29-32 of 2005 as 

preferred before the Delhi High Court, wherein the validity of the said order had been 
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questioned 	Vide judgement dated 25 1 2005 the High Court of Delhi mintamed the , 

order passed by the Principal Bench in so far as the termination of the Principals on the 

dictate of Chairman, KVS. As far as the other question relating to declaration that the 

petitioners were direct recruits on the post of Principal in KV and were entitled. to be 

absorbed against their vacancies, it was not decided and the issue was reman led to the 

Tribunal for adjudication. 

9. 	We may note that in all the O.As the order dated 18.11.2004 was filed 

subsequently byway of various Misc. Petitions filed which have also been taken up along 

with the O.As 

10. 	Following the ratio and the dicta laid down in the aforementioned 

judgement we allow the present O.As and quash order dated 18.11004pse4 by the 

Commissioner, KVS terminating the services of the applicants on th dictate of 

Chairman, KVS, with liberty to the respondents to take action in accordance vith rules 

and law as held in para 52 of the aforesaid order passed by the Principal Bench. 

ii. 	Accordingly O.As and Misc. petitions are disposed of. No costs; 	
-- 

Sd1EB(J 

Sd/ LJ'1BEK( 

/ 

15 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL: 

GUWAHATI BENCH: GUWAHATI. 	 I 
IN'THE MATTER OF: 

• 	 0. A. No 	of 2004 

Sri Ashok Kr. Mishra. 

• 	 ... Applicant. 

-Versus- 

IJnjti of India &ors. 

Respondents. 

LIST OF DATES AND SYNOPSIS 

The applicant abovenamed respectfully. submits that this 

origijial: applicatioti seeking a direction upon the rèsponde.nts for 

not to disturb the service of the applicant as Principal of Kendriya 

Vidyaiaya and to set aside and quash the impugned press Felease 

dated 19-11-2004 and allow the applicant to continue as Principal 

of respective Kendriya .Vidyaiaya. 

That some of the relevant dates with brief facts '16' a d I 11,21 to 

filing of the present applicant are as under - 

1246-1999 : 	Select List isued by KVS Headquarter for 

passing Department test. 

(Anneure - A. Page - 13) 

12-06-2001 : 	Appointment letter as Principal, KVS NEPA 

Barapani, 	Shillong 	issued 	by 	Assistant 

commissioner. Administration for Commissioner. 

(Aitnexure - B Page - 14-15) 

30-06-2001 	: Joining letter. 

• 	(Annexure - C. Page - 16) 

24-06-2002. 	Extension order of deputation of the applicant 

• and extended Upto 30-0-2002. 

(Anitexure - D. Page - 17-1) 

CC!fltd.. 
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07-07-2003: Extension order of deputation 	of the applicant 

and extended upto 29-06-2004 

(Ann exure - E, Page - 19-20) 

29-062004 : 	Reularisation 	of the 	post 	of deputation 	as 

Principal, KVS, Upper Shitiong. 

(Annexure - F, Page - 21-22),. 

19-11-2004 : A press release issued by Ministry of Human 

Resource 	Development 	Department, 	Govt. 	of 

India 	(Impugned 	order) 	cancelling 	the 

appointment 	of 	all 	the 	Principals 	who 	were 

initially appointed on deputation basis and later 

on re-gularised. 	 . 	 . 

(Aitnexure— G, Page —23-24) 

20-11-2004 : 	 News 	item 	published 	in 	the 	The 	Hindu 

cancelling 	the appointment orders of over 300 

KV, 	Principals 	on 	the 	ground 	that 	those 

- 	 appointments were made in violation of Rules. 

(Annexnre_H ! Page_2.5...26) 

• 

	

1-1I-2004 One 	particular 	office 	order 	cancelling 	the 

appointment 	of Sri 	SK. 	Tyagi ;  Principal, KV, 

Faridabad. 

(Annexure - L. Page - 27) 
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E THE CENTRAL ADMINISTRATIVE TRIBUNAL: BEFOR  

GUWAHATI BENCH: GUWAHATI. 

INTHEMATThOF: 

0: A. No. - 	of 2004 

Sri Ashok kr. Mishra. 	 LL 

Applicant. 

-Versus- 

Union of India & ors. 

• 	 .•. Respondents. 
LIST OF DATES AND SYNOPSIS 

The applicant abovenamed respectfully submits that this 

original application seeking a drection.upon the respondents for 

not to disturb the service of the applicant as Principal of Kendriya 

Vidyalaya and to set aside an • d quash the impugned press release 

dated 19-11-2004 and allow the applicant to continue as Piincipal 

of respective Kendriya \idyalaya. 

That some of the relevant dates with brief facts leading to 

filing of the present appiiant are as under 

S 

12-06-1999 : 	Select List issued I  by KVS Headquarter for 

p:sing Department test. 	- 

(An.exure - A, Page - 13) 

12-06-2001 	Appointment letter as Principal, KVS,. NEPA 

Barapani, 	Shiliong 	issued 	by 	Assistant 

Commissioner, Administration for Commissioner. 

(Annexure - B Page - 14-15) 

Q2I 	: Joifling letter. 

(Annexnre C Page - 16) 

24-06-2002 	: Extenion order of deputation of the applicant 
and extended upto 30-06-2002. 	 - 

(!1Te - D Page 

Contd.. 

/ 

-S 
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07-07-2003: Extension order of deputation of the ipplicant 
• and extended upto 29-06-2004 

(Ann exure 	£ Page - 19-20) 

2$-06-2004 : 	 Regularisation 	of the 	post 	of deputation as 

Principal, KVS, Upper Shillong. 

(Annexure - F, Page - 21-22) 

19-11-2004 : A press release issued by Ministry of Human 
Resource 	:Development 	Department, 	Govt. 	of 
India 	(Impugned 	order) 	cancelling 	the 

• appointment 	of all 	the 	Principals 	who 	were 

initially appointed on deputation basis and later 

on regularised. 	 . 

(Annexure 	G, Page 	23-24) 

.20-11-2004 
o 

: 	 News 	item 	published 	in 	the 	The 	Hindu 
• 	 . 	

. cancelling 	the appointment orders of over 300 
KV, 	Principals 	on 	the 	ground 	that 	those 

• appointments were made in violation of Rules. 
S 	

• 	 (Annexure—H.Page-25-26) 

18-11-2004 : 	 One 	particular 	office 	order 	cancelling 	the 

appointment of• Sri S.K. Tyagi, Principal, KV, 

Faridabad. 

• (Anuexure - I, Page - 27) 

L 
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Annexures Particulars Page No. 

Application . 1- 11 

Verification 12 

A Select list dated 21-06-99 
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DISTRICT; EAST KHAS _____________________ 

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GAUHATI EENC}{: GUWAHATI 

[An application under section 19 of the Administrative Tribunals 

Act, 1985] 

Original Application No. 	 /2004 

Shri Ashok Kumar Mishra 

Applicant. 

-Versus- 

The Union of India and others. 

- .Respondents. 
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DISTRICT: EAST KHASI HILLS 

IN THE CENTRAL. ADMINISTRATIVE TRIBUNAL: 

GUWAHATI EENCH: GUWAHATL 

[An application under section 19 of the Administrative Tribunals 

Act, 1985] 

Original Application No. 	/2:004 

1. 	Particulars of the Applicant:- 

Shri Ashok Kumar Mislira, 

Son of Shri Bhagaban Mislira, 

PrincipaL Kendriya VidyaIaya, 

EAC, Upper Shillong, 

Sliliong. 

II. 	Particulars of the Respondents: 

Union of India, 

Through the Secretary to the Government of 

India, Ministry of Human Resource Development, 

Central Secretariat, 

New Delhi-I 

Kendriya Vidyalaya Sangathan, 

18, Institutional Area, 	 e6*9 	 Trv 

Shaheed Jeet Singli Marg, 

New Delhi - 110016, 

Through its Chairmati 

Contik. 
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3. Assistant Commissioner. 

Kendriya Vidyaiaya Sangathan, 

Guwahati Regional Office, 

Maligaon, 

Guwahati-12. 

Particulars of the order against which the application is 

made: - 

The application is also presented against the press release 

dated 19-11-2004 issued by the Respondent No.1 and for a 

declaration that his appointment as Principal on regular basis is 

legal and valid. 

Jurisdiction of theTribunal:-  

The applicant declares that the subject matter of the present 

application is within the jurisdiction of this Honbie Tribunal. 

'Limitation:- 	 • 

The applicant further declares that the present application is 

within the limitation prescribed in Section 21 of the Administrative 

Tribunal Act, 1985. 

Facts of the case:- 

1. 	The applicant is a citizen of India and is as such entitled to 

all the rights and privileges guaranteed to the citizens of India by 

the Constitution of India and the laws framed thereunder. 

I 

I 

Contd.. 
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The applicant was initially appointed in the Kandriya 

Vidyataya Sangathan (KVS) as Post Graduate Teacher (POT) 

(Physics) on 21-0.9-1987. 

A departmental examination was held in December, 1998 for 

selection of candidatee for the post of Principal, KVS. The 

applicant being eligible for the same as perthe Education Code for 

Kendtiya Vidyaiayas, appeared in the said depat:tmental 

examination and cleared the same. This would be evident from the 

list of successful candidates published by the KVS on 21-06-1999. 

A copy of the said list dated 21-06-99 is enclosed 

herewith and marked as ANNEXURE - A. 

Advertisement for the post of Principal, KVS was issued in 

tvenber, 2000. The applicant applied for the post of Principal 

ursuant to the said advertisement. The written test was held on 20-

04-2001 and the tnterview was held on 12-05-2001. The applicant 

was called to appear in both and was selected and on the basis of 

the recommendations of the selection committee, the competent 

authority approved the appointment of the applicant as Principal in 

KVS on deputation basis. By the appointment order dated 12-05-

2001, the applicant was posted as Principal at Kendriya Vidyalaya, 

NEPABarapani. 

A copy of the said appointment order dated 12-06-2001 

is enclosed herewith and marked as ANNEXURE - B. 

Contil.. 
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The applicant joined as Principal at Kendriya Vidyalaa, 

NEPA Barapani on 30-06-2001 and this was communicated to the 

Respondent No2 by the Chairman, Kendriya Vidyalaya, NEPA 

Barapani vide his letter dated 30-06-01. 	
1' 

A copy of the said letter dated 30-06-2001 is enclosed 

herewith and marked as ANNEXLIRE - C. 

Thereafter, the deputation period was extended vide ordets 

dated 24-06-02 and 07-07-03. As per the order dated 07-07-03, the 

deputation period of the applicant was extended upto 29-06-04. 

Copies of the two office orders dated 24-06-02 and 07-

07-03 are enclosed herewith and marked as 

ANNEXURES - D & B respectively. 

In the meantime, the 	applicant was transferred in public 

interest and posted to Keadriya Viyalaya, EAC, Upper Shilling. 

The applicant joined as Prijicipal, Kendriya Vidyaiáya, EAC, Upper, 

Shillong on 30-06-03. 

The Respondent Na2 issued office order dated 28-06-04 

appointing the applicant and 36 other Principals of Kendriya 

Vidyalayas, who were working on deputation basis, on regular basis 

with immediate effect. It was stated that the said appointments on 

regular basis were made in view of the emergence of 36 numbers of 

vacancies in the General and OBC category. It was further stated 

that the inter-se seniority of the aforesaid apointtees will be 

Contd. 



determined undet-  the Rules according to their tank in the select. 

penal, which is indicated as per serial order of the said list. 

A copy of the said àffice order dated 28-06-04 is 

enclosed herewith and marked as ANNEXURE - 

Since then, the applicant is serving as Principal, Kendriya 

Vidyaiaya, EAC, Upper Shilling on regular basis. 

To the utter shock and surprise of the applicant, the 

Respondent No.1 issued a press release dated 19-11-2004 whereby 

it was stated that the appointments of all the Principals who were 

initially appointed on deputation basis and later on reguiarised have 

been cauccUed. It was stated that directions have been issued to 

repatriate those Principals to their parental posts/cadre. The reason 

given was that the regulations were made in violation of the Rules 

of KVS and. the reservation Rules of the Government of India. It 

was stated that the appointments onegular basis have deprived the 

candidates of reserve category. 

A translated copy of the said press release dated 19-11-

04 is enclosed herewith and mared as ANNEXURE - G. 

A news item was also published in the, daily newspaper "The 

Hindu" on 20-11-04 wherein it was reported that the Respondent 

No.1 cancelled the appointment orders of over 300 Kendriya 

Vidyalaya Principals on the ground that those appointments were 

made in violation of Rules and constitutional provisions on equality 

Contd.. 
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of opportunity. It was alo reported that orders were issued 

repatriating them to their parent cadre. 

A copy of the said news item published on 20-11-2004 

- 	is enclosed herevith and marked as ANNEXURE —jj 

12. Though the applicant has not yet been served with any order 

canceling his appointment' as Princiat on regular basis, he has 

obtained .a copy of the office order bearing No.F7-7/2002/KVS 

(Estt-I) dated 18-11-2004 issued by the Respondent No.2 in respect 

of one Shri SK:Tyagi, Principal, NoJ Faridabad KVS, whereby his 

appointment as Principal on rguiar basis has been cancelled. It is 

stated therein that since his appointment on regular basis is void ab-

initia, the cancellation of the same without issuing show cause 

notice is justified. Shri S.K. Tyagi has been directed to hand over 

the charge of Principal to the Vice-Principal/Senior most PGT 

immediately and report. to the Principal-in-Charge in the samd 

Kendriya Vidyalaya as PGT (Physics). 

A copy of the said office order dated 18-11-04 is 

enclosed herewith and marked as ANNEXURE - I. 

13. The applicant is similarly placed like Shri S.K. Tyagi. Both 

were earlier appointed as Priticipal on deputation basis and vide the 

office 	order dated 28-06-04 	both were 	appointed Principal 	on 

regular basis. The press release dated'19-11-04 covers the case of 

the applicant as welL 

Centd.. 
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Vii. GROUNDS: 

1. 	For that the press release dated 19-11-04 and the decision 

L$ 

I 
contained thetein are bad in law as well as on facts and the same are 

as such liable to be set aside and quashed. 

For that the applicant is eligible and qualified to hold the post 

of Principal, .KVS. He had successfully cleared the departmental 

examination for the post of Principal. Thereafter, pursuant to the 

advertisement issued in September, 2000, he submitted application 

for the post of Principal.. He came our successful in both the written 

test and in the interview., Thereafter, he was appointed as Principal 

on deputation basis as per the approval of the competent authority. 

His deputation periods were extended from time to time and finally 

vide office order dated 2806-2004 he was appointed on regular 

basis with immediate effect. 

For that the applicant was appointed on regular basis against 

vacancies in the General and QBC category, and not against 

vacancies in the SC/ST category. His appointment was not at the 

expense of any SC/ST candidate. 

For that the appointment, of the applicant as Principal on 

regular basis was made in acc.ordance with the relevant provisions of 

the Education Code and there was no vio!ation of any provisions of 

the KVS Rules or any constitutional provisions. 

For that no notice was issued to the applicant or any 

opportunity of hearing was granted to him before taking the 

Contd. 
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impugned decision. The impugned decision is in gross violation of 

the principles of natural justice and the same isas such liable to be 

set aside and quashed. 

For that the clarification given that since the appointment 

order for the post of Principal on reguLar basis is void-ab-initio, the 

cancellation of the same without issuing shw cause notice is 

justified in law, is wholly untenable. Far from being void-ab-initio, 

the appointment order of the applicant for the post of Principal on 

regular basis is legally valid and does not suffer from any infirmity. 

The impugned cancellation is most unjustified, illegal and arbitrary. 

For that after becoming the Principal, the appiicant's.narne 

was removed from the seniority list of PGTs. The applicant is senior 

to all the POTs of his school. The impugned decision, if given effect 

to, would require the applicant to serve under..his juniors. 

9. 	For that as per the press release, the respondents are only 

contemplating amendment of the relevant service rules. The 

applicant's appointment was made as per the existing service Rule 

after following the due process of law. The same cannot therefore, 

be termed as illegal or unconstitutional. 

:9 	For that after appointment of the applicant as Principal, there 

has been substantial improvement in the results for both Classes X 

and XII firstly in the KVS, NEPA Barapani and then in the KVS, 

EAC, Upper Shiliong. Repatriation of the applicant would be wholly 

detrimentai to the interest of the students and the chooi. 

Contd.. 
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10. 	For that the impugned cancellation/repatriation would cause 

serious prejudice to the applicant. It would entail adverse civil 

consequences upon the applicant. Besides, it would cause extreme 

humiliation to the applicant which will have a demoralizing effect 

not only on the applicant but also on the whole school. Therefore, it 

become all the more necessary to atleast issue a show cause notice 

I 
1• 

to the applicant which is the minimum requirement. 

For that the impugned decision can be justified only by 

reasons other than relevant 	and bonafide. No reasonable person 

properly instructed in law could have taken such a decision as has 

been done in the instant case. The impugned decision has been 

influenced by wholly irrelevant and extraneous considerations. 

For that the impugned decision is vitiated by arbitrariness and 

unreasonableness. There is arbitrary exercise of power by the 

authority in the present case. The Respondents have acted illegally 

in taking the impugned decision and the same is violative of Articles 

14 and 16 of the Constitution of India. There has been total non-

application of mind by the Respondents to the relevant factors while 

issuing the impugned order. there is malice in law as well as on 

facts and the same has vitiated the impugned decision. The applicant 

has been subjected to an unfair treatment and the same has 

prejudicially effected him. 

Contd.. 
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13. For that in any view of the matter, the impugned decision is 

wholly untenable and the applicant is entitled to the reliefs as 

prayed for in this application. 

14. 	For that the Respondent No.1 vide press release on 19-11- 

2004 has cited the following three reasons for cancellation of the 

appointments - 

The percentage of marks was increased from 45% to 50% in 

the Master Degree as one of the essential qualifications 

making many aspirants ineligible forappointment. The 

Scheduled Caste, Scheduled Tribe OBC and General category 

candidates have been deprived of their rights and equality of 

opportunity. Constitutional provisions on equality of 

opportunity have been violated. 

Appointments were made against backlog quota of SC and ST 

vacancies. 

Regularisation of deputation Principals is unconstitutional and 

violative of appointment rules. 

15. 	For that the above reasons are flimsy, frivolous and devoid of 

merit. There has been precedence of increasing the percentage of 

marks in the essential condition by the UGC for lecturership. The 

increase in percentage of marks has only been applied to Principals 

of the KVS and PGTs, TGTs and PRTs, though in their cases the 

percentage of marks was also increased from 45% to 50%. The 

I 

I 
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regularisation of the Principals has been only against regular 

vacancieS of General and CRC categories. 

Details of the remedies exhausted: 

As the applicant has challenged the legality and correctness 

of the .impugned decision aiid has prayed for sefting aside/quashing 

of the same, he has not submitted representation before the 

authority as the same would not only be a futile exercise but also 

render his challenge redundant. 

Matternot previously filedor vendins7 with any other Court:-

The applicant has not filed any other case/application in any 

other Court/Tribunal regarding the present subject matter. 

	

. 	Reliefs sought:- 

Under the facts and circumstances., the applicant prays for 

following reliefs 

For a declaration that the applicants appointment as Principal 

on regular basis vide office order dated 29-06-2004 is legal .and 

valid, 

To set aside and quash the impugned press release dated 19- 

11-2004 (Annexure - G) in so far it relates to the applicant, 

To pass such further order or orders as this H on!bl e  Tribunal 

may deem fit and proper, 

Contd.. 
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4. 	Costs of the proceeding. 
	 :1 

Interim order prayedi:- 

Pending disposal of the present application, the applicant 

prays for an interim direction to the Respondents not to disturb the 

service of the applicant as Principal of Kendriya Vidyalaya, EAC, 

Uppet Shutiong, Shillong and/or pass such interim order/orders as 

may be deemed fit and proper. 

Particulars of the Postal. Od:- 

Postal order- 

Date 	- 

Issuitg Office - Guwahati GPO 

Payable at - Guwahati G}O 

List of enclosures:-

- 	
An index showing the particulars of documents encLosed. 

Contd.. 
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VERIFICATION: 

1, Shri Ashok Kumar Mishra, son of Shri Bhagaban Mishra, 

aged about 41 years, by profession - sevice, resident of Shiliong, 

do hereby vetify that I am the applicant in the accompanying 

application. I am acquainted with the facts and circumstances of the 

case. I hereby verify that the statements made in paragraphs I to 

XIII are are true to my knowledge and that I have not suppressed 

any material facts. 

And I set my hand on this verification today the 22 

November; 2004 at Guwahati. 

Applicant. 
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• 1<JN)RI: VI1JYLAyA SANG7THAN 

• (TRAINDJG CENTRE) 

çT 	 11 NEW DEll-lI 

Ref. No .12-V99/KVS  
,Pated 21.-.6-'9 

(Iv) 
LIST OF SUCCESSFUL C2L'D IDATES OF THE 	DEP7JTINT%L 
EXAIXINATION HEID IN DECEhBER...1998, 

$.1io,, Njme Designtjon 1W 	 Reg ir k- 
- 2 •r 	 . 	* 	se. 	-. st. 	.............. 

5.  
1 SI-i. 7P.Jyothish Pr1ncip-1 MCLDera 	 Bhubane.. — 

2 Sh. Binwari Lal Gautam. -do-. hanbd 	 . 
Sh. l3ijay Ketan Pradhn; PGT No....j, 	i(a1i]unda -do-.. 
Sh 	?sh ok Ku rn r Mishr -j PGT MC L I) e: -dO-. 
Sh. Srt kUmar.Behura PGT Pun 	.. 	. 

Sh. E3ibhuti J3hosarj 	ishra PGT do- -dO- 
Sh. Puma ChandraSahu PGT Balesore 	••- -do- 
i'Is Uma Patnaik 	. PGT a 	 . -do- 
SI-i. Pradeep Kumr Purohit PGT 	. No.-1 	I3huhiames,ar -do 

 Ms l3iraj a Mihr PGT PCI Tichar -do.- 
 Ms Sulpani Scrarngi 	.. PGT No.-2Kla.iKu4d 	.• 

120. She Purn Chandra Panda. .. 	PGT MancheswAr 	,. 
13 Ms Snehsuta Shdangi PGT Berahmpur 

 Sh • P .3 .Geoth i 	
• Principal INS Droicharya Cl-ienn ni 

 Ms Sita Lakshmi Principal Island Ground 
 She Sakthival 	(On deptat.i JNV Nalgouda () -do-. 
 Ms. K.Rajeshwjr 	• PGT Coitmbetore 	. . 

13. Ms Suridari I<rishnamuxtj PGT 	• 
0 

DGQ7, Pazhavarthan-. • 

9. Mg Sharc3clha PGT 
angel, 	chenriai.; 
CCF Avnd  

20 • Sh • 	K. Lakshrnj P 1Ehi 	.. 	 . PGT 	• -do- 	. 	•. .IJ (k.. 

21. Sh. Mohan Dg N. PGT Island Ground 	• -do-- 
Sh. 	herien C.George 	• PGT 	. 	 • Pangode 	.. -dc- 

• Sh • P .I1 .Ch anr 	 • • PGT HVF 7.vcj i • ..d o 
Ms leline S. Theophilus PGT. -do- -do-- 
Ms MeenJçshi Madhu PGT -d 	 . 

Sudanen 	 . 0 

(Total 'Aienty Live only) 

k: ra 

&U--- 

/LJtLHl 

(Dr. (Mrs X7 J. J7G?NNTH%iJJ) 
• • Dy. Commissioner 

(Thainiri) 

0 00  

0,) 
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KENDRIYA VIDYALA SANGAThM 
.ESTT.II SECTION) 	. 

SPEED POST 

18 
- j46flJIIONAL ABEA 

SI-IAIIEED JEr SINGII MARC 
- 	 t EW.DEthI_h 10 . Q i6  

DATE 

F. 7_4/2001_S. 10068   

THE ASSISTANT. ON 

KENDRIYA VIDYALTh SA1.4GATHAN  

REGIONAL O1IC.  BHUBNES14AR  
-- .... ---. - ......... 

SUbiCCt,p0mntmt of 
.......................... ....-. 

to the post of PRINCIPAL in Kendrjya 

VidYalaYa 	
gathafl y tranBf' O DEPUThTc)N 

BS1S n Pay Scale of k,jOOQO_325S2' 

Sir/adam 

On the basiS of the 
recom en t1on3 	

Selectt0n f the  

Committees 	
the competent authority has 

approved the 

pOjfltttCflt of 	 2-JS--- 	
as PrinciPa 

• in KVS on 
eputattOn basiS in pay scale of Rs.10000 - 325 

15200/ with 
effect from the date he/She as8UmeB the charge 

of the po8t-. 

Hi5/Uer deputattohl in KV$ will be initiallY for 

a period of ONE YEAR or 
ti 

further orders whichever is 

earlier. The period of 
pUtatOn can be ex.tended on year to 

year basis for a max 	
ttimum period of 5/years pefldth upon 

his/her conduct and perfOrm° 
	overned by usual 

	

and 	admfli5t 

5jgencieB. 	
The appOtntmt will be' g  

deputation terms. 

He/She i s  posted as principal t KendriY 
	VidYa1aY 

.. 

- ............-- .-*-• ---. - 

e/She will have 
an option to aW paY in 

the scale 

of the poet or draw deputatt0n allo.anCe 
	er Govt. of 

India orders/ in8truCti0'6 on this subject. 

3. 	

••-••• 	may be informed  

that thiS 
5ppO

ifltmt on deputation will not confer on him! 
her any claim for permanent absorption/re lar apPO1rttmt as 
PrinC1P in KendriY VidYSlaYa angatha moreOVer, he/she 
cannot claim for eten5i0fl of deputation period as a matter 
of jght. It should be clearly understood that the aforeSd 
priod of depUtattOfl can be curtailed at the sole discretion of the Comi0r KVS On comPletto termthtt0fl of 

deputation period, he/she will be reverted back to his/her 

Parent Off ice/teed 	
post. 

Contd. .. .p/2... 
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It is, therefore, requested that. Shrjsp)çKnaj 
ish 	............may please be relieved the inatrurtion to 

•ioin at K.V. . as .Principa 
latest by 30.6.2001, failing which it will be persumed that 
he/she is not interested in this offer and this offer wifl be 
treated as WITHDRAWN without any further notice. Before 
relieving, it may -  be ensured that no disciplinary case is 
pending or contemplated. 

in caee it is found at any stage that the candidate 
does not. aatiefy/.fulfil the eligibility condition a 
prescribed in Recruitment Rules for the poet of' Principal OR 
18 not clear from Vigilance anile or has furnished incorrect 
particulars or -suppressed any material/information in the 
application for the-post. of Principal, his/her deputation 
shall stand terminated. 

Yours faithfully, 

V. K . Gupta 
Assistant Ccmmiz31oter(Admn) 
For Commisioner 

1 opy to:- 

Sh 	AshokKurnar Mishra, .POT (Phy),r ..!'ra. 
y.O. Dora Colliery, PiStt- Angul -75 103 
He may communicate his/her acceptance - immediately 

/ to this office within 7 days from the date of isaue 
of offer and also report to posting place as stated 
above by the stipulated period. 

The Chairman.VtIC.K.V. • pafliPA 	- 
with the request to intimate the date of joining of 
individual concerned to this office as well as 
Assistant Commisetoner, KVS, R0,concerned immediately 
by Speed Post,' Fax. 

The Principal., }(.V.r-CLDra ...-  . 

The Asst. Commissioner.. KVS. RO. GUwahati............ 
He/She is requested to intimate th4 date of joining 
of the Incumbent to this office immediately by Speed 
Post/Fax. 

Personal file. 	 06.Guard ±ile/ 

- 	 Assistant CommiseionerArlmn 

T 

~A 
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KENDAIYA VIDYALAYA, NEPA 
BARAPANI, MEGHALAYA - 793 123 

2/.V NE'A/2Oa1 02/ 	 iI /Date 30/6/001 

To 	

sstt. Commissijny(Admfl) 
.et1riYa 'uidyalaya 1nc'thn 
18 I.stituti:niai '.r( , a 
.3hohiri Je't Sinqh :iarq 
!irv, )c.Lhi - 11 0015 

Sub: 	Infortion rcqordinq j:)iflinq of Shri m 	A,.(. Mish 13 

rinc i:a1.  

I 

With rfercnce to your letter !io.F. 7_4/2001_('TS  

0033 r1td 12-3-2001, I •n to inform you that Shri A.:Aishra 

?riri 'al has rc:orte3 for duty in ':,his Vi!yaiiya in th 

fore' no 'n o 30//2001 

Your / :ithliy, 

( 

('•.A TD• -'- 
Co 'y 	tO . P.NEPABarapni 

1 Th \.C. 	.Z'/3(flR) :u...... 

 ' t,- he A.C. 	:V(RO) Bhubes'.'.'.r. 

 hc Princi.ai,.V .1CLDera . 
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KENDRIYA VIDYALAYA SAN' 
(Ett.II Soction) 

18, Institutional Area, 
Shahid Jeet Singh Marg, 
New Delhi -110016 

No. F.7-0-/2002.KVS(Estt.II) 	 Dated;- 

OFFICE ORDER 

Approval of the competent authority is hereby 
conveyed for extension of deputation periods in respect of the 
following Principals of Kendriya Vidyalayas , who have been 
working on deputation basis for a period of one more year or 
till further orders whichever is earlier as indicated against 
each;- 

SN0. 	Name of Principal and 	 Date of extension 
KV where working 	 deputation period 

ri!tt'f'E 	FGJ.ON 

 HRI DC CHAI'OPADHYI\ 22. 6. 2002 
PANBA1I 

 SHRI SK BEHURi 25.6.2002 
N .GA0N 

 SHRI VIJAY Kf. 	KARKAL 27.6,2002 
LOK RA 

 SHRI OM BIR SINGH 29.6.2002 
MOHAN BAR I 

0. SMT B. 	MISHR2\ 30.6.2002 	- 
tJMROI CANTT 

0 SHRI AK MISHRA 30.6.2002 
NEPA BARAPANI 

 SHRI AS BHATI 30.6.2002 
NERIEST 

 SHRI G RAMA RAO 30.6.2002 
MISSAMARI 

 SHRI NM VARADHARAJULU 30.6.2002 
AFS CHABUA 

 SHRI RANJAN KISHORE 7.7.2002 
KORRAJHAR 

SHRI AMIT TRIPATI 	 25.6.2002 
TURA 

02. 	 It is clarified here that ;- 
%• 	IJ!" 	(:TI 

Frc 

1*'. 

tip 
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i) 	the period of deputation can be extended 
on year to year basis for a maximum period of 
five years after recknoing the initial date of 
joining on 	deputation 	depending 	upon the 
individual concerned Principal conduct and 
perforance and administrative exigencies of the 
organisation. Moreoever, this appointment on 

S 	 . ..... ........flp. 

Co  
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deputation .'ili not r,nfJ. o 	uim/her any cia in; 

for permanit .Rbsorpt ion/x. -J appointment as 

PrinCipai- in. 	
iiJriy Vi:l;.Y sangathafl as well 

as he/sh 	should not claim for extension of e  
deputation period as a matter of right. 

ii) 	The deputation period can be curtailed at 
the sole discreation of the Commissioner., 	

On 

completion/termination of deputation period, 
he/she will be reverted abck to his/her Parent 
office/feeder post 

Other terms and conditiOnS of the offer of 

ap.ointrfleiit of deputatiOn to the 
post of Principal of Uic 

n( , .virJua1 concerued remain unaltered., 

Elk 	2- 
(V.K.GUpta) 	f1' De)uty Commiss loner ( Adiun 	Fin) 

for CommisSiOner. 

to; - 

Li 	 Indi.vidV(Oncemfbd principal of KV 

2 . 	 A5tt :r) 	cdt,-::, 	
ficc 

request to m.ke the proper entry in the ser i20 

hook of the individual concerned with propel 
attestiOrF . i.mmedi.atE?lY and also regulate his 
increment which is du for this year under the 
provisions of rules as extended from time to time 

Chairman, VMC of KeridriYa Vidyalaya concerned. 

Education Officer'Vig). 

Office order file. 

, 	pJi 

Ir 



Kendriya Vidyalaya Sar'jathan 
(Estt.I Section) 

18, Institutional Area, 
Shahid Jeet Singh Marg, 
New Delhi -110016 

	

No. 	F.707/2002.KVS(Estt.I) 	Dated;- 7/7/cCP.)3 

OFFICE ORDER 

In terms of the offer of appointment to the post 
of Principal on deputation basis ,approval of the competent 
authority is hereby conveyed for extension of deputation 
period in respect of the following Principals of Kendriya 
Vidyalayas , who have been working on deputation basis, for a 
period of one more year or till further orders whichever is 
earlier as indicated against each;- 

SN0. 	Name of Principal 	Date upto which period 
and KV where working 	of deputation extended 

Guwah _Qri 

Sh.D.C.Chattapadhya 	 21.6.2004. 
Panbari 

ShriS.K,Behura 	 24.6.2004. 
Nagaon 

Sh.Vijay Kr.Karkal 	 26.6.2004. 
Lokra 

Sh.Om Bir Singh 	 28.6.2004. 
Mohanbari 
(under order of transfer to CRPF,Guwahatj) 

Smt. B.Mishra 	 . 	29.6.2004. 
tJmroj. Cantt. 
(under order of transfer to 	Happy 	Valley, 

.-' 	Shillong) 

hri A.K.Mishra 	• 	29,6.2004. 
Iopa Barapani 
(under order of transfer to EAC Upper Shillon.g) 

ShrjA.S.Bhati 	 29.6.2004. 
NERIEST 

Shri G.Rama Rao 	 29.6.2004. 
. Missamarj 

Sh.N.H. Varadharajulu 	 29.6.20.04. 
AFS Chabua 

Sh.Ranjan Kishore 	 06.7.2004. 
Kokrajhar 	 - 

Sh. Amit Tripathj 	 24.6.2004. 
Tura 

Ic) 

*árM* 

I.,  



Sh.A.M. Khan 	 18.7.2004. 

- 	 BRPL BongaigaOfl 

Shri J,R.Das 	 03.7.2004. 

Digaru 

Shri N..Pani 	 02.7.2004. 

Happay Valley 
(Tinder order of transfer to thnroi Cantt) 

f~~ 

 Sh.C.K..Ojha 04.7.2004. 
Jasgiroad 

 Sh, 	K.P. 	Rao 04.7.2004. 

AFS Jorhat 
(under order of transfer to 	Sariibra) 

 Sh.R.C.AggarWal 14.7.2004. 

ONGC Jorhat 

 Sh.R.S.RamanUjarn 12.7.2004. 
New Bongaigaofl 

 Sh.K.S.M.Krishna 04.7.2004. 
No.1 Tezpur 

 Smt.P.B4 18.7.2004. 
Upper S,Willong 
(UndeVorder of transfer to NEPA Barapani) 

02. 	 The terms and conditions of the 	offer 	of 

appointment of,  deputation to the post of ,  principal remain 
unaltered. 

Rajvir SiniY 
Deputy commissioner(Pers) 
for Commissioner. 

Copy to:- 

oi. 	 Individual concerned. 

Asstt 	Commissioner, 	KVS, 	Regional, office, 
Guwahati with the request to make proper entry in 
tvice book of the individualcOflcerfled with 
proper attestion immediately and also regulate 
his increment as per rules. 

.--Cliiirman, VMC of Kendriyá Vidyalaya concerned. 

Education Off icer(Vig). 

o5. 	 cecrt 



KENI)RIYA VllYAI e/' SANGAlIIAN 
( 	

-1 5cI InI% 
Jt.JNS'JJ'JL"JU)N.'lL 

SJL41IEED fEET SJ,VGJJMARG. 
NEW DEL/lI -110 016. 

7/2 	2-K F7- 	00 	VS( ssItJ1 
Dated  

0 	 g(iW.t1 
\ 

In view of emergence of 36 vacancies in the general 

0 

& OBC category. the Commissioner. 

K\'S hereby appoints the following Principals of Kendriya \'idyalayns 
on regular basis, who have 

king 	deputation basis ugainst the temporary posts of Principul in Kendi iyu Vidyuluyus 
been wol 	an 

an initial paY of Rs.I0000/- in the pay scale otRs.lOOOO-32515 2OO' 
on 

or as admissible under the 

rules with immediate effect. Their inter-se seniority will be determined under the rules according 
to their rank inthe select panel, which is indicated as per serial order of this lisi. 

0 SLNo. 	Name of Principal K V where working 

I 	 Sh.B.VlUnQm 
0  

AFS NIa 

2 	 mt.LRamthandrafl 	 . INS Mandovl 

3 	 Sh.R.KLaIe 	
0  No.2 Sagar 

0 4 	 Sh.G.Karunakarafl . 
KhurdarOad 0 

0  

0 

 Srnt.V;jay Lakshml Das 	
0 

Sunabeda 

6 	 Sh1S.KUpa1aYaY 	0  
Oki DM3 Dhanbad 

7 	. 	Sfl.DV.Raflk1Shflafl Ma . .ndam 	
0 

0 

8 	• ..Or.S.P.ThaKLf 	0 	 0 Meg!I..hatiburU. 
0 

9 	 DrF.Bhafllagar 	 0 
CTPS, Cpandrapur 

10 	
0 	Sh.P.SakvaI 	 0 	

0 Salua 	 0 

101 	5h.D.P.Manapaa 	 0  No2BInagUrl 	
0 

12 	StLArIIKUrTr 	
0  Makia 

13 	Sml.Pooflam MaIlk 	 0  
No.4 Jandhar 

14 	Srnt.M.KKUIshresP1a SuranusSi 	 0/ 

15 	Smt.Raflfla KBasSI 	 0 	
.. Mandl 

164 	Smt.RaInl Uppa! 	 0  
Ratwala 0 

17. 	. 	 Sh.N.Aiay Babu Birpur DDun 

18 	0 	 Sh.R.PChahar Joshimath 

• 19 	Sfl.G.S.Metlla 	
0 NHPC Banbasa 

2O 	 Sh.S.KTyagI No.1 Farldabad 
0 

21 	Sr.N.M.VardariuIU 	0 Chabua 

22 	Sh.Ranjan Kishore Kokarjhar 

23 	Sh.VK.M.Karka! Lokra 

24 	. 	 Sh.G.ama Fao Missarnan 

25. 	SIOmbrSngh. Amerigong,GuW3ha 

26 	 Sh.S.KBehura 
0 Nan 

Uppc:i,ShIlOfl9 
L-27 	

SrLA.KMiShra 

28 	 Sh.A.S13hat Nerist 

. 

1. 	.... 0 : 

0 

. 

- 
} 

1 

: 



29 sh.p.,chattopadt6Ya 	 Pariabail 

30 SmtB.Mlshra 	
Happy velley 

31 nt.S.KMurthy 

32 Srnt.Vasanthi Krishnan 	 ONGC Rajamyflrl 

33 Smt. A.R.LakShmI 	 SKtJ, Anafliflapur 

34 Mohd.MaSOOde4Ji 	 . 	 Rewa 

35 Sh.V.Thiagaraiafl 	 Zawar Mines 

36 Sh.Saseendran P. 	
No.1 AFSSUratQath 

(/2 	Ike avyotninient is .subiect to the foflowln2 tern's & conditions - 
I 

of two years with immediate ettect, which They Will be on probation br a penod 
for the reasons to be recorded, in 	riting. 

• 

may be extended by another two yeirs 
Upon suecesslul completion of probation period, they will be 	onfiiitid (in their 

turn). 

thereafter. untiLthe't are contirmed, their services are During probation and 
terminable by one month's notice oneither side withoui any, reasons. 	The 

uppointing uulhotily, however, rtserves the righi to tenninate the services before 
the expirv of stipulated period of notice by making payment to the appointee of a 
sum equivalent' W the pay and allowances for the period of notice or the 

draw the allowances and Uther benefits in •ur4pircdp&tion.theeof. 	They will 
additirn to .pavatCentral Govt. rates as admissible to Kendriva Vidvalaya7.  
San$han Eitipioyes.'.TheY will be liable to transfer anywhere in India. 

Other terms & 
conditions of service govemln2 the ippoinnent are as laid down 

in the Education Cde for Kendriya \'idyalayas as amended from time to time 

d 	In case of any dispute or claim against the Sangsthan.. the court at Delhi alone 
have jurisdiction to decide any dispute arising out of or in respect of service or 

any other contract. 

For non-KVS enjployees  
They will be considered for absorption in the services of the KV 	subject to their 

williness arid conurrene of their parnt departmeiit 

Their inter-se-seny'i ntv will be accordina to their rank in the Select Panel which 
is md'ca'd 	' 	the seial order of this list 

(RATVH.SINGH) 
fly. (' 	eirsr.'r 

For Commissioner 

l)istribu(ion:- 
b1(IiVUIIIU1  

The A.s.si.tunl C,n,nij,sio,iei; KS, All Reioncsl Offlce.s with the i eqiiet tc' 

keep a copy of this order in the Personal Ille of the indiidiial concerned and 

Q!.o make the necesswy entries to this effect in the Ser'.'ice l3ook with proper 
uiie.iUiiW. 

0(11cc order file. 
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PRESS INFORMATIG' CFFICE 
GGJT. OF INDIA 	 Annex ure- 

The Ministry of HRD cancels appointment of Principals 

on deputation basis 	 NEWDELHI 
Dt-19 • 11 

11
2O 4  

The Ministry of HID: has cancelled the appointed of 

all the Principals who were initially appointed on depu-

tation basis and later on regularised in violation of the 

rules of KW5 and the reservation rules of Govt. of India. 

The Ministry has also directed to repatriate the principals 

to their parental posts/cadre. A special drive will be 

launched to fill up the vacant post of Principals reserved 

for sc/ST. Besides this,the remaining vacancies will be 

filled up by all categories. The recruitment rules for 

Principals in KVS will be modified. As per this, one has to 

to secure at least 45% makes at the Master Degree for 

direct recruitment. For appointment to the post of Principal 

n promotion, the employee has to serve at least one year 

as Vice Principal ( Now tk!ree years). 

The decisions were taken after thorough study of 

documents. 

The 65th Meeging of the Board of Governors was held 

on 19th March, 1999 the mode of appointment of Principal by 

Commissioner was decided in the meeting. The stydy of 

documents reveals that the guidelines have not bee followed 

due to which injustice has been done to the reservedi-en  

as well as general category candidates. Apart from it, right 

to equal opportunity as laid dcwn in constitutional articles, 

has also been flouted as a result of which employees belonging 

0 • 



' I 

:2: 

to reserf.ed áswellas general .categories have been 

deprived of opportunities to face competition. It has 

also been known that such principals who were appointed 

on deputationsls were regularised afterwards. In such 

cases, the Commissioner has violated the directive of 

• 	 the Hon'ble Supreme Court in regard to reservations. Thus, 

• 	 the Commissioner KVS has deprived the cariidates of reserved 

category from their legitimate right though they had 

requisite qualificaion for the post of Principale 

• 	 There are 140 Principals on deputation who', 

have been regularised in violation of rules, Besides this, 

• 	 187 persons have been appointed as Principal on deputation 

basis. These peeons are working against vacancies of 	• 

reserved as well as general categories. 

IT 
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- THE HINDU, Saturday, Novwnber 20, 2004 

Appointments of 300 KV 
principals cancelled 

By Our Special Correspondent reservation rules of the Govern- decision to cancel the appoint- 
ments was taken alter a scrutiny 

NEW DELHI, NOV. 19. The Human 
Resource Development Minis- 

ment." 
Given the vacuum that will be 

created in a number of Kendriya 
of documents relating to the 
65th Meeting of the Board of 

try today cancelled the appoint- 
' over 	300 ment 	orders 	of 

Vidyalayas across the country, 
the Ministry simultaneously an- 

"These Governors of KVS. 	docu- 
ments revealed that the Corn- 

Kendriya Vidyalaya principals nounced that a drive would be missioner's power to appoint 
followed issued during the Murli Mano- 

bar Joshi regime as these ap- 
undertaken to fill the backlog of 
vacancies for principals from 

principals 	was 	not 
strictly resulting in injustice to 

pointments 	were 	"made 	in the Scheduled Caste and Sched- persons belonging to both re- 

violation of' rules and constitu- 
tional provisions on equality of 

uled Tribe categories followed 
by a general recruitment for all 

served and general categories." 
Besides, constitutional provi- 

opportunity. Cancelling the ap- categories to fill up the remain- sions on equality of opportunity 
wereviolated as persons belong- pointments, the Ministry also is- 

sued orders repatriating them to 
ing vacancies., 

The Recruitment Rules for ing to reserved/general catego- 

their parent cadre. principals in KVS will be amend- ries did not get an opportunity 

These 	appointments 	were 
made in exercise of the Commis- 

ed to make 45 per cent at the 
post-graduate level the qualify- 

to compete for the posts. 
'Also, while appointing the 

sioner's power to appoint prin- 
cipals and cleared at the 65th 

ing mark for direct recruits. 
The qualifying mark had been 

deputationists on regular basis 
as principals, who were initially 

meetiigof the Board of Gover- increased to 50 per cent by the taken on deputation for a fixed 

nors of the Kendriya Vidyalaya previous regime "to the disad- tenure, the then Commissioner 
Sangathan (KVS) on March 19, vantage of the reserved catego- had not followed the Supreme 

1999. ties." Court judgrnenton reservation 

The appointments were mi- 
tially made on a deputation ba- 

The rules will be amended to 
reduce the number of yacJor 

thereby depriving the legitimate 
rights of persons belonging to 

sis and subsequently many of 
the appointees were regularised 

promotion as princil frdm 
vice-principal. (TJ) 

the reserved categories from 
getting appointed as principals 

ivrnlauon of the KVS rules and According to the m1nitLth in KVS 	the ministry Sail 

,-' 	CMK 



xXNDKIYA VWTAA1* 	*,tiru-' 

HMDQUA*TU$ 
18, DMTMMOM AREA 

SHAHZZD JUT $111014 MARG 
NWDILffl ilOOlS 

1R.EAS SMRI S.K. TYAG! priet1y working as te Pri4ciPa 1  at 

f•pg.i,i$ 1tèI1flA, 
iir I ? A WMARAn *11 tiitiII 	i1irt(1d a rrn1 

on dep.ltatiofl busix Tide setter N.. T.74/2001.KVEStt1I) dated 	
ri 

12,6.2001. 

** sa id 4RIS.K YAQI 	qpottd 	 nfl 

igu1&rhcic whils woikiftg as PrneipM1 nO 1. tctc tai by the th 

nnim;c1 KVS, vjd omee Order No. P.7/2002VESt.t1) 	te'! 

28.6.20C4. 

nrj ,jrgjAs fib.. rhairvrii KV *ftt es 	1 the iateria15 O 

record and Recr1,1itmet Rj1es of KVS for the yost of PriDCipal hns fo iiid 

t1t the tbei CuiSSiOU€t had acted beocd be Rtt Rules and 

cotitt&10fl8.I pTo'1SiOfl5 itt 
appOtnt(g Of 	i1 HR1 *.K TYAtZ as 

vu 

that bic!hei' appc 	WCT * ?egL41 tt,t5 ah PIiLL1 &pt 

hurl 1nnut in lii and flsMr tube u.ccUed. 

tt, 	tte 	 r Lê 	
'dLi 

KVS(!Stt) 
dated 28.6.20 	

to SHR 5.11' '!YP.rT pp1iit1fl. }kjm,'bt is 

PuUTh 	isgU-l8:' Cntd....... 2/ 

1. 

old 
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p u rsutiAt to te above directi0, I her: cuCel the app010 t 4t0t  

vzdv 	
'4e Of1o$ Ordit 	? T-7/2OC) it 	IP 4ated 286.2004 

toSH? 	
aOr 

	
u!a t:•. 	:& 

effect. 1 is c1It 	
iCe th' J. 	 tinrt Oit1' fu tb 

itamedlett 

0t ot P::' 	
void ab j: ii 	

of tb€ 

sac Wtt.0 	1SUiL SUW 
C* NOtC 

	S} 	S.K. 

dijt*4 to 
handovet the CbYV of PiDCIPJ to Vice 

	

M oit POT irnifle4tett ,.gd 	
rt to Priipa1Imcbarge 

tv s- KedrY 	
as PGT(Pbc 	'•• 	 th pu 	bt by 

	

;.rior tj hiihe? 	
Pri 	

4.nd diSCha(fle bis/bef 

dut$ as. ay 

/ 	\ 

COMMISSt0l 

d,tina tot 

	

(J_._Lm.JntnrTn1t11 111  and 	''T 	.— 

S I tYAtI. pg7) paI KV 110.1 V.,Ld 
bdd 

'ibe PriiP' 1CendflY VidY81A1 
$*l a tdbd 

The CbG.it 	
'jgC, KedflY' Vidy$1*Y'' N 

I 	xdbd 

The Asj1tt 
0 	ssLO 	KVS, ItagiO 

t Øff' D.lhi - with the 

dlr..rTthu 	
••• S •? I 	• 	

The 

'I.. 	

• 	 h,k.PkXAt}268546 

5 PerSOU 
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litpkiyiitetit Nw 1H -- 24 H Vr!ttt)0l 2(11)0 

IFNDRYA WAL /WA SANGATHAN VU 
4 	

- 	 - - 

NOTICE 

I AppUcations are itwitod for preparing the patels to fill up the posts o(PrincipZS in KendriyaVidyalaYas in thQ pay scale of 

Rs. 10060-325-15200/- -
by transfer on deputation basis hor amongst those serving the Centrai(State/Seml f3cvt 

ji1OtiiOtt Org inL floiv' -md C BSI 1hht oth 51mo an1ototdiroct recrUItnit to flit up rii i iTPrj 

of Principals for SC/ST MlIli; ig the1011OWing con ifiti 

Ago r 
1ioilJ not oxcoeri O years on the last dmiO of rocipt of tine appiicatIOt. (RoIaxabi for 

PesoimallGovt. sCtv3fllS and emJ)lOye of KV.S.) as pot rubS 

Eai°ntlal OtlflC1%tiOn 

(I) A%I'aS 2; id Cia 	ton '5 [)eqr cc (4 !% trial i<s an id :mi ove consi toted 	
e ;lvalrrnl) In Mati I'I i;ibk 	Ii 

Chenistry, Zoology, 13o(:mn;y, EnglIsh, 1 iiniilintuktit, History, (3eogi opimy, 
Genmtno,ce/ECoi10tflicr1t'dujfl 	chrvo/ 

Computer Sd co/Physical EducatlonIMUsid/Ot Fino Arts. 
(ii) A Degree or F'ost Graduate Degree/Diploma in Tear.hing/EdUctiOfl. 
(iii) Ailorist 10 yoar exporience in Educational Institutions Including ntioast 07 yzus teaching experience at Senior 

I Secondary or Higher levels In recognised 
institutiOns ahd minimum of 03 years experience in educational administrotiot'. 

Exp'tietiCO In EducOtloflal athnlfllstraUOfl Is defined as under 

M PrinicIpal/KoaduiaStr of a High SchoolfHiçllIOr Secondary School/inter College/Degree 
Coliecr: Ofl 

As Vice Prlrw.Ipui of a'l lighor SrcotidatV School/liter C
o lie t4/DegtflP Colio'jn/I 	of D°idt. lii a Dein 	CeitonI 

University 1achers Training Coiloge: on 

As ilouscm Master In pinblic/SOlttk School oros Officer in Army Education Corps;-Ofl 

As a Vice-Principal i o Kendriya Vidyaiaya for 03 years or more: 
OR 

As /ico Principal and/or PGT in Rend; iya VfrJyalayas for aticast 15 years; OR 

(I) As ViiePnlncil)al and/or s PGT in Knndri1a ViciytayaS for rttleast 10 years In case 
of those who Irmvn ps•id tho 

Don:; tirmntital Examination. OR . 

(9) As 'Narcirjn of Ilotl i-n a Kendtiva VidyalIYZI.
I  

DesItabbo : 	 • 
(i) Working knowledge of Hindi and English. 

E1,oriencfl In oiqatli7Liltg Gonies and Spoils ann Co-curricular activities. 

Nob 
: In ctisfl rrmnliicicrtm( ninriner of SC/ST caindidatos at i not fomIIrcoinlrig for filling backlog vacnnidl, the conpet°mmt 

authority cniriio,isiclor relaxing ndiii .611-iltntivo expejtkc!tO lire following oxtont 

S years educational expetienCo inciuditmcj 03 years t
o ac b i lntg .oxonIonco at Senior Secondz'IY or Ilbgttet bevolin recocjnlzmd, 

- iti(iIituh and 02 yars oxl)OliO(CO 
in flliIC)tiOI1)I r:IintiiIstration. In case of existing Post GtcmJ1JOtC teachers and Vice-

riin:ipat5 ill lceicli,i3,!i(iya10Y5 boiongiimg to SC/ST cöinnnitunily wino bravo rendered 10 years of service as PGT andlor 

Vic:o.Pilimi:ii)fli require'I (;( trniriltttiVC CXl) 0 l ionce r.vili. ( rolaxed rmltogotlmor. - - 

- I tow Ic apply 	 . 
ApplicatiOns completo in all reSl)OCt asper ptotOrl1a 'giver' in the AnnexUlo along with atICStO(i copl 

	of ctliticateS n;rit' 

siV"Dt t;noflhiOin(l therein, OIi 
sofl ncklinssfl1i 1,et ctd tmd DOHUId Draft of Rs. 200/- (RupeeS two hundreçl only) drawn 

In hvo'ir of i<otmi.triyi Vfrbynifly:m Snnmg.Ilmfln, t'lnw Deli4 ttouki be sr.ihrnittod, In duplicate, to time Aitont Comrnlssiolmr 

(A tnimr.), l(nimdr !yn Vidy:mi:WO Stir irmtl 	
18, Inrr(itutiorinl Arnr. Shnho.nd Joel Sin;,tm Maig. Hcw DaUih 1100 3. 

Appiictit101is neatly typol/Wnitleli; iii time plflSCIibo(Jt)leInt Irma, orm 
whim papal only, on one side of the paper in chubb' 

(tire of paper ho.tild -he that of foolscflp size (23 x 30 cnls) are aco.pttibIC. CnntJidilOS serving in army 

necoliso d . i n  tllltlOfl/11117.tit11ntb0nb0hnbdmnS bodyor CotmtI:ib/SbOtO Govotmd , Ct)SE atfIlIaid ? Schools mnut apply 

'iimrough Prope 'Channel. Applications through proper chr'nmnI will be entertained only if they are meciyd within two 

woaks after bh last dale. However, caididates should send an advance copy (along with the Demand Draft of IRs. 200/-) 

so as O reach Asist3nt CommiSSiOflr (Admfl.) at the above mentioned address, before q
I q last date. These advance 

applications wi1l be cormsidered provisionally subject to lire condition that the appcatiofl5 through proper channel are 

ro.cIvd wIllilimitWO Wnnl(5 nitn.t the ias date. lInrmdicnpped are exempted from payment 
of Fa'. line Ex.senViCoIIIern crmni:iidtmbflsr who brave already )óirtod tire Govt. )ob are not entitied for fob concession. Fea paid 

try Ctrim. (m0s!;':d Ci r'"inn°, MMIOy oldoln will not be nr..plI tinder any chrcunnstflhmCO5. 

LAST DME FOIl nEciiPr OF APILlCA1IONS IS 1511 - I DECEMBER, 2000. 	 - 

I11e1trtCtlorm5 to lime cniidkltiten 	

S 

) 
'I ito prn5iiit'd esscrmtitil qmialilictifloliC 610 time rmrirmiifl(ttI tmimd mono possession of the srnrne dbos not mdItio a cau;ddatq 

to bc called for wnitteni l.slIini(Pr view. Time 	fllZi at Its disc 	 I 	 Inn 

time hti's of mciii position itt the exerelne ii.-T4'i4 d05tian Of the 1.V.3. in this rg'mIi1 hn1i be iinI and 

him 	
Cot r flSf)Oi o i'ncn wIl he n;;t 'r taurmel In II 111.1r oar ii. 

) 
Depaii nonmli cam idid: dec holor iqin ig to time Kondi iya Vi1 !yahayas fuitiihiimg time pi escn-ibad rim nauiflcatlm is etc. ial'J (to Vi I I'll 

the post may apply 1 hrotigii Proper Channel. 	
I 	 - 

Terms and Conditions 	
r 

() 
Th rmnployeos of Conlral/StabCSi1il Govt. AUtomnonmus Organi4alion5 and C.B.S.E. eUillated +2 Schoois reccanised 

f'. thr ,  G'jerricrwnt which ImtivC hcrlitics to ntcae Its ec;mploy°es on dputhlion hails on retaining ijeri ore elkiih!e trpply 

i,mI) I Ii , tm in of cJr'i mrtatic'im r.imtmfl he live 	
S end will be tjov('mflC't ny rue exisn 	ingtructIon of the CtovCrlmn;nfll of India 

to cic(.mutiiOnl lhm° K S re'r iv°s tln9t I cp -'Mmiito the somv1'i"a djtlOnISt at ny limo evebohrO 

cc.mpI'rinhi or mpovod d-'putitrofl period depenrilimri upn? their parforminco without ossigrinig a'nj re'isonl rurthr ti
-in 

:IpotcInll (
'mtt or; d/pmitfltiorm basis Will itot confer any right, on tire candidate, for permanent absorption In the K.V.S. nt any 

t iii" (I) t-t:',iirs If not 1Oc('iV"i Iii 0I11,iI'tih'I iitiul lii roJ:ini. 

Im) h1m:omiillnhl :lItictitlnliS 	lm:d i,; nej'cl"l. 

III) 'I to ii:mto. 	l eIimil)ilily inn "hi n'.1m''CtS shah I)n lire list thmtn for 	uimn;miIon of limo nitcatior;. 

(iv) I'll) COilOSi'iOrmdoinf') i_tn this rqatet 	li:ili laD nmnl(Itttirbo.d. 	 - 
- 	- 	jUiIIYAV1I)Yi\_/\YA SANGATHAN 	- 
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IN THE CENTR1L ADMINISTRTIVE TRIBUNAL 

GUW{ATI BENCH - GUW{ATI 

O.A No.269/2004 

IN THE M1TTER OF: 

Sri Ashok Kumar Mishra 

Applicant 

-VERSUS- 

The Union of India & others 

Respondents  

Written Statement filed by the 

Respor1deht.'NO.2 & 3: 

I, Sri U.N Khawarey, the Assistant Com-

missioner, Kendriya Vidyalaya Sangathan, Regional 

Office, Guwahati, do hereby tolemnly affirm and file 

the written statement on my behalf and on behalf of 

Respondent No.2 as under: - 

1). 	That I have been served with a copy of the 

Original Application, I have gone through the 

contents thereof. I am competent to serve this 

Written Statement on being supplied with comments 

from the Head-quarters on behalf of the respondents, 

they being official respondent.S I am ully 

acquainted with the facts and circumstances ofhe, 

case. 

Contd ... ... 
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That the deponent states the allegations / 

averments which are not borne out by records are 

denied and not admitted. Any averments / allegatiOns 

which are not specificallY admitted hereinafter are 

deemed to be denied. 

That the deponent begs to apprise that the 

grievance of the applicant is that by issuing the 

order of cancellation of appointment and their 

repatriation to the substantive post their right have 

been violated, whereas the applicant has no right to 

submit that any of their right have been violated 

inasmuch as in the advertisement it is clearly 

mentioned that the term of deputation shall be foflr a 

period of one year extendable from year to year upto 

a maximum period of five years and will be governed 

by the existing instructions of the Government of 

India relating to deputation and that the KendriYa 

Vidyalaya sangathan deserves the right to repatriate 

the deputationist at any point of time even before 

completion of the approved deputation period without 

assigning any reason. 

That with regard to the statements made in 

paragraphs 6.2, 6.3, 6.4, 6.5, 6.6 and 
6.7, the 

respondent states that these are matter of records 

and does not submit any comment. 

That with regard to the statements made in 

paragraphs 8, 9, 10 and 11, the respondent denies the 

correctness of the same for, the decision of the 

Chairman in cancelling the, appointment made on 

Contd ... ... 
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deputation basis and in furtherance some of them who 

were regularised were to be cancelled is lawful. 

Had the applicants been appointed as per 

Rule of the Kendriya Vidyalaya Sangathan, then there 

was no need for the Kendriya Vidyalaya Sangathan to 

take action in the mariner it has taken now. To allow 

the applicant to continue in the post would mean to 

giving a go-bye to all the Constitutional provisions 

and the Kendriya Vidyalaya Sangathan would remain a 

silent spectator by suppressing the legitimate rights 

of those persons who were eligible for being either 

promoted or recruited as Principals. It is submitted 

that the then Commissioner who happened to be the 

appointing authority appointed Principals on 

deputation basis on year to year basis. 

Simultaneously, the then Commissioner was approving 

clubbing of all the posts earmarked for General and 

OBC / other reserved category and went on appointing 

Principals on regular basis who were working on 

deputation, although no such provisions were not made 

in the recruitment Rule for the post of Principal. In 

all, uptil now, there are 140 candidates whose 

appointments have been regularised against the Rules 

and as many as 187 persons working on deputation 

basis as Principals in various Kendriya Vidyalayas. 

These persons (Regular.ised as well as on Deputation) 

are occupying the posts meant for the reserved as 

well as general category candidates. The 

Commissioner's power to appoint Principals in the 

manner decided by the BOG was not followed strictly 

resulting in injustice to persons belonging to 

Confd ... ... 
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reserved / general category. The appointments made by 

the then Commissioner cannot stand the scrutiny of 

law inasmuch as their has been a flagrant violation 

of Constitutional provisions vis-âviS persons 

belonging to reserved / general category who could 

not gather opportunity to compete for the post of 

Principal. Even the Hon'ble Supreme Court's Judgment 

on reservation has not been followed while operating 

the recruitment Rules thereby depriving the 

legitimate right of persons in the reserved category 

from getting appointed as Principals ever since the 

then Commissioner started regularising the 

deputatioflists as Principals who were initially 

appointed for a fixed tenure. 

That with regard to the statements made in 

paragraphs 6.12 and 6.13, the respondent states that 

since filing of the Misc Petition 129/04 by which the 

impugned order has been annexed the defect being 

cured and the respondent does not offer any comment. 

That with regard to the grounds set forth in 

the application in paragraph VII, the deponent 

submits that these grounds are• ill founded and no 

legs to stand to support the claim of the applicant 

for the irregularities and illegalities as mentioned 

in above paragraph being committed in appointing the 

applicant in the initial, it has violated the 

provisionS as under: 

I. 	Direct recruitment quotas of ST/ sC/ OBC 

categories have been utilized by the deputatiOnist'S 

Contd ... ... 
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incidentally, reservation rules are not applicable 

when the posts are filled up with by way of 

deputation. Similarly, promotion quotas of all 

candidates have been utilized by deputationist. 

Deputationists for such period frustrated the very 

purpose of reservation Rules. 

By denying the opportunity of competing for 

the post of Principal to the general public, the 

Constitutional Provisions have been violated. 

By regularising the deputationist against 

the vacant posts of Principals contrary to the terms 

of deputation, 	the appointihg authority (i.e. 

Commissioner ICVS) has exercised the power not vested 

on him. 

Therefore, from the above it is seen that no. 

action contrary to law has 1  been taken by the 

respondent and the actions have been taken in 

accordance with the Constitutional provisions and 

further more the applicants have no vested rights 

conferred upon them to seek quashing of the order 

dated 18-11-2004 and in the circumstances it is 

submitted that the applicant have not made out any 

case for interference by this Hon'ble Tribunal. 

It is further submitted that, as submitted 

above there were irregularities committed by the then 

Commissioner, the present Commissioner referred the 

matter to the Chairman for taking a decision although 

the Commissioner himself had pointed out the 

Contd...... 
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following steps to rectify the same and details that 

was put forward by the Commissioner in this regard 

are as follows: 

"Considering this blatant violations in the 

recruitment rules for the posts of Principals the 

following policy decisions are proposed to rectify 

the situation: 

The order of appointment issued to the 

principal on deputation for regulariSing their 

service as Principals while working on deputation may 

be cancelled. 

All the deputatiOflist working as Principal 

may be repatriated to their parent cadre. 

Recruitment Rules for principals may be 

amended providing for 45% quailing marks in Master 

Degree in case of direct recruitment and in case of 

promotees minimUm 1 year qualifying service as Vice 

Principal in the Kendriya Vidyalaya for promotion to 

the post of Principal. 

Special Recruitment drive may be made for SC 

and ST to fill up the backlog vacancies followed by 

the general recruitment for all categories to fill up 

the remaining vacancies". 

Thereafter, on getting the direction from 

the Chairman, the Commissioner proceeded to issue the 

order dated 18-11-2004. A reading of the order dated 

18-11-2004 itself makes it clear that the 

Contd...... 
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COmmissioner had applied his mind and it is only the 

applicant who are twisting the facts. 

It / is submitted that the Commissioner 

applied his mind and also the Rule while cancelling 

the appointments of the applicants. Since the 

regularisation and continuing of deputationist beyond 

the period is void ab-initio, non observance of 

principal of natural justice which in other words, 

the observance of natural justice is no way attracted 

would not vitiate the order dated 18-11-2004. It is 

further submitted if the order dated 18-11-2004 were 

not issued it would amount to encouraging the 

violation of constitutional provisions thereby 

depriving the legitimate right of the persons who are 

entitled to get appointment as Principal on promotion 

or by way of recruitment. - 

8). 	In view of the above it is submitted that 

there is no merit in the O.A and the O.A is liable to 

be dismissed with cost, it is also prayed that in 

view of the above the interim order passed by this 

1-Ion'ble Tribunal may be vacated. 

VERIFICATION ...... Page/8 
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I Shri Uday Narayen Khawarey, Son of Shri )agat 

Narayen Khawarey, aged about 44 years, presently working 

as Assistant Commissioner In the Region& Office of Kendriya 

Vidyakya Sangathan, MaIigon, Guwahati, do hereby 

solemnly affirm and declare as follows: 

1. 	That I em the Assistant Commissioner of the Kendriya 

Vidy&aya Sangathan, Maligaon, Guwahati, as such I am 

quinted with the facts and circuir,  tance of the cased By 

virtue of my office I am competent to swear this affidavit. 

I 

2 	That the statements made in this affidavit and in the 

accompanying application in paragraph 1, , , h c&c are true 

tc' my knowledge, those made in paragraphs 

being matter of records are true to my information derived 

therefrom. Annexures are true copies of the 

origln&s and groups urged are as per fhe legal advice 

And I sign this affidavit on this the 	L th day of 

Ob&, 200 at Guwahati 

Idefld by 

OEPO!NT 

Advoctès Clerk. 


